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- Jalsalmer House 26, Mansmgh Road, New Delhl 110011

D.O. No. A2J/Probono /08/17 ) I Dated : 08-0542017_ _I

Dear Shrl Chattopadhyay

On 20™ April, 2017, the Hon'ble | Minister for Law & Justice, Shri Ravi

Shankar Prasad launched a web based initiative Pro bono Iegal services’ through

- which interested lawyers can reglster themselyes to. volunteer pro. bono services
. for the underpnylleged lltlgants who are unable to afford it. The Department of
~ Justice has launched the onlrne appllcatlon for this’ lnltlatwe onits: ‘website
http://www.doj.gov.in. Through this portal, lltlgants from marglnallsed communltles

(as defined under section 12 of the Legal Services Authorities Act, 1987 including -
members of scheduled castes and scheduled tribes, women, children, senior
citizens, persons with low income and persons with dlSablllIleS) can also apply for

‘legal aid and advice from the pro bono lawyers

.. ™.

The department would fac1lltate connectlon between the reglstered pro -
bono lawyers and interested. lltlgants based on locatron of practnce and subject of_sj", -

experhse like civil, crlmlnal etc

, Slnce |ts launch the mrtratlve has seen encouragrng response frcm lawyers S
across the country In an endeavour to enhance the reach of the website, and -
consequently the regrstratlon of lawyers interested in volunteenng pro bono legal
services, | shall be grateful if you can circulate the details of this initiative among

o lawyers practicing before the Tripura High Court For this purpose you may utlllze“ N
5 - the proforrna enclosed with this letter. S .

| am conﬂdent that your assnstance in thls regard w:ll go a long way
strengthenlng the culture of pro bono legal servrces |n our country '

Wlth regards
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Shn S G. Chattopadhyay,
-Reglstrar General, .

Tripura High Court, S
' Agartala 799010 e

_ Encl: _Proforma
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NOTICE |
|

‘Pro Bono Leqgal Services’ Initiative

Department of Justice, Ministry of Law & Justice

8 May 2017

The Department of Justice has launched a web based platfdrm, for ‘Pro Bono Legal
Services’, available at its website http://doj.gov.in/ S L

This.initiative. launched on 20 April 2017, by the Hor’ble Minister for Law & Justice,
Shri. Ravi Shankar Prasad, is aimed at institutionalizing pro bono legal services in India.

Through this online portal, practicing advocates can volunteer themselves for pro bono

legal services for the underprivileged: litigants whg are unable to afford it (as defined
under Section 12 of the Legal Services Act, 1987).-"_R_e‘gistrati'cms can be done. at"

http://doj.gov.in/

The database of registered lawyers will be utilized by the Department of Justice to

create a liaison between those entitled to legal services under The Legal Services
Authority Act, 1987 and a qualified lawyer providing pro bono services having expertise
or interest in the related matter. ' - :

~ The government has also oroposed to'include‘ahd_recogniz_e:' pro bono Iegailr assistance -
rs as ‘a yardstick to be considered for appointment to-appropriate |

provided by lawye
positions. |

~ Please note, Pro bono services ar _
financial assistance shall be,provided to the lawyers. =
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 Dear Shri.Chattopadhyay
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~ GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

D.0. No. A2J/Probono /08/17 ' Dated:30-05-2017

1

Kmdly refer to my Ietter dated 08. 05 2017 Wherem It was requested to gwe

' wide publicity among praq;trcrng %awyers 1h your High- Court-and subordinate courts woe

to participate in Department of Justlce S prvro~b0no legal serwce scheme.

Hon'ble Prime Minister, Shn Narendra Modr whrle mauguratlng dlgital flllng ;

system of the Supreme Court at Vigyan Bhawan on 10-05-2017 appealed to the

legal fraternity to come forward and take up more cases of poor and under

privileged under pro-bono legal service and reglster themselves in Department of_
Justlce s website (hitp://lwww.do).gov.in). '

Since its launch, the lmtlatwe has seen encouragmg response from Iawyers. -

across the country. It is very heartening to know that most of the lawyers enrolled -
/ registered have alreadv etarted their pro- bono servnces voluntarlly -

| would, therefore request you to kindly u'pload my'appeal In the website of
your High Court requesting eligible advocates to register in http://www.doj.gov.in.
All the litigants under Section 12 of the Legal Service Authority Act, 1987 are also
requested to register in large number for free competent legal aid. '

| would be ‘graterI for your prornpt actio'ln on the mlatter.
With regards,

Yours sincerely,

| (S.C. Barmma)
Shri S.G. Chattopadhyay, S
Registrar General,
Tripura High Court,
Agartala-799010.
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